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Reason:



UPON hearing the counsel the Court made the following
ORDER

IA No. 55786/2025 - APPLICATION FOR DIRECTION

As the FDR has not been furnished by the first
respondent-applicant pursuant to any order of this Court,
prayer clause (b) cannot be granted in the appeal.

As far as prayer clause (a) is concerned, we need
not go into the question whether the issues are common.
If ultimately at the time of hearing, the Court finds
that all the tagged matters cannot be heard together, the
Court can always hear them one after the other.

The application is accordingly disposed of.

(ANITA MALHOTRA) (AVGV RAMU)
AR-CUM-PS COURT MASTER
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